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LT.C. Conoession t0 Govermment
Employees

4137. SR} SUKHENDRA SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state: <

(a) Whether Government grant
Leave Travel Concession to the Gov-
ernment employees ang their families
after every four years; and

(b) whether Government employees
hiring private chartered buses/taxis
for going on pilgrimage and to see
historical places are eligible for the
reimbursement of their travelling ex-
penses at permissible rates on pro-
ducing a receipt of the expenses in-
curred by them?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Yes, Sir. Government employees and
their families are entitled to ILeave
Travel Concession to any place in India
once in a block of four years.

(b) A Government servant who in-
tends to go to a place other than his
home town once in a block of four
years has to declare the place of visit
—which may be a place of pilgrimage
or a historical place—before he under-
takes the journey and he has to touch
that place for making a claim for re-
imbursement. If he visits that place
by travelling in a chartered bus/taxi,
he will be reimbursed either the fare
by the shortest direct route to the
declared destination in the entitled
class of accommodation by train, sub-
ject to the usual deductions, or the
actual expenses incurred by him,
whichever is less. This concession is
also admissible to the members of his
family.

Sur and Compeny, Caloutta

4138. SHRI SAUGATA ROY: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether the Wesy Bengal Gov-
ernment hasg requested investigation
intg the affairs of Sur and Company,
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Christopher Road, Calcutta under
Industries (Development Regulation)
Act, 1951; and

(b) Government's reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The request of the Government
of West Bengal has been examined
and it has been decided not to order
investigation into the affairs of Messrs
Sur and Company under the Industries
(Development & Regulation) Act, 1951.
T'he State Government has been in.
formed of Government's decision in
the matter.

FaTar<t & fog ‘e’ W femy ng
™

€139, st cawolt : w7 g e
T WA AE AR AT FTAT HGT
fF:

(7) =TT & AT ¥ AT
31—-3-77 % GLFIX § 959 weqy WY
quTaTel wivfe & farg gor feer s
far; i

() s & fog frg o
AT & srfaforr ‘qurard sy i) fr
SFTC A qEgrar 5y ?

g ste serew weal (off
uw g™ wrewelt) ;- (F) ¥
o EErETe W gmerd & fag
frfafer ofr &1 qrm  fear
™ —
srrsTeTofy 32.55 e g
(1-2-197¢ &
31-3-1976 a¥)



125  Writien Auswers

PO FT AR 13,34 W OWE
ey (wf®, 1976 ¥
A, 1977 %)

(&) g WY sqTew warem ¥
frod fadfim of & o ‘gETE
wr fremare wATEl agas wqEe
fear @t

(1) o & adwrT Bgamet =Y
qu 0 & fay 10 W@
™I

(2) = & wiew T =7 A
7T F@ ¥ fag 15 WM@
Lol

(3) wtafalf & daw iz ofe
wingi ¥ gfy ¥ Sww
Jgamil Y QU v & fag

25 §T¥® TU |

Infrastrubture for Baockward
Districts .

4140, SHRI S. D. SOMASUNDARAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) the outlay proposed for provid-
Ing essential infrastructure facilities
in the selected industrially backward
districts as envisaged in the Fifth
Plan; gng

(b) the expenditure incurreq end
the progress made in providing infra-
structure?

THE WMINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
"and (b), The draft Fifth Five Year
Plan envisaged an outlay of Rs. 35
‘rores for “Backward Area Develop-
Ment” (and not specifically for provi-
Son of infrastructure facilities alone).
The correspanding outlay in the Final
Fitth Five Yesr Plem is Rs. 8 craves
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for 1977—79. No expenditure has been
incurred against this provision as the
question of evolving appropriate in.
stitutional arrangements for develop-
ment of backward areas is being ex-
amined.

Probe into corruptiem amd mepetism in
Doordarshan

4141. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
& fo state

(a) whether Government’s atten-
tion has been drawn to an article pub-
lished in the film weekly ‘Screen’
dated 3rd June, 1977 with regard to
the corruption and nepotism in Door-
darshan;

(b) if so, what action Government
propose fo take against those who have
been mentioned in the said report:
and

(c) whether Government propose to
order an enquiry into the acts of
commission and omission with regard
{0 the selection of Producers, Produc-
tion Assistants and General Assistants
made during the last three years both
in All India Radio and T.V.?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) and (c). The allegations made
in the article are too general and
vague to permit action being taken
ggainst those alluded to therein; or to
order an enquiry in the alleged sets of
commission and omission, If there are
gny specific cases, with concrete evid-
ence to establish a prima-facie case,
and these are brought to the notice of
the Government, appropriate action
would be taken.

Sug moto, Governmeni are, how-
ever, enquiring into alleged irregulari.
ties in aslection of some posta of Pra-





